| TEM NO. 3 COURT NO. 5 SECTION 111

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

ClVIL APPEAL NO. 1468 COF 2004

M S. JAYASWAL NECO LTD. Appel I ant (s)

VERSUS

COVMNR. OF CENTRAL EXCI SE, RAI PUR Respondent ( s)

(Office report on default)

Date: 28/10/2005 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAWAL
HON BLE MR JUSTI CE A. K. MATHUR
For Appellant(s) M . M P. Devanat h, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Six weeks’ time is allowed to take fresh steps for service upon
t he

unserved respondent. Dasti in addition.



[ Al ka Dudeja ] [ Om Prakash ]

Court Master Court Master



